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Order dated 27.5,85

Heard ld.Coums=l fer the applicant,

A copy @f this 0,A, has been served en Mr,
U.B.Mohapatra,Ld.Sr.Standims Counsel,

This O.A, has been filed by the applicant arairst
the pesting order issued by the Respomdemts dtd,
23:2,05 (Annexﬁre-t)iirecting the appliecamt te join
as ACWB (B/R) Office of CWE, Gameamagar., Ia purs.aat
of this erder the Garrison Emgimeer, Gopalpur i=sued
part-I Order Neo52 dtd,25,5.95 relievimgthe applicant
te jein in an existing vacaney.

Being agrrieved by this erder ef relisve, the -
applicant has appreached this Tribumal agaimst the

impugned erder om the groumi that he was met civen
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any epioertunity te represemt the autheritied as per
cleuse 36 amd has assailed that it beims Wighly
illegal, arbitrary and vielative ef the departmental
circulars, He has at para-s of the 0,A, badmitted
that he is met able te represent thé autherities
as per Clause 36 of the pelicy 'in view ®f the fact
that as per the posting order (Anne-ure-8) amd im viey
ef the regular signals/messages sent by the~office
ef Sri Gangamagar te relieve the applicant forthwith
and vidw ef the fact that the C.,B,, Central Comma)id_'s
direction te relieve the applicant and inviéﬁ ef the
fact that the applicant has represented to the aushe-
rities by repfesentation atd,038,94.95 and ne erder
has been commumicated en the said representation:...'
The ld,Sr.Standin- Counsel fer the Respofdents
breught te eur metice that his grievance against the
posting te Mumbai en which he sulmitted his represe.
ntation dtd,08,04,85 has lest is pelevame® because it
was as early as on 23,3,085 (Anpexure-5)that the Res-
pondents by their erder at serial 15 ef that annexure
has cancelled the earlier pestimeg of the applicant
te Mumbai and had erdered his posting under C¥:@ $¥ia
Ganganagar, |
The Id.Coumsel for the applicant confémmed that
the applicant has mot filed any representati-h in
terms of para 39 ef the geidelines for the reasonms
that he had given at paria-$ of the ®,A, We have
perused his submissien at para-6 and we are met impre.
ssed Ly his sulmissisn because he hai himself aimitt-i
A prodisny ok, | e
ed that he had knewledce ef,\havian[the copy ef the ™
pangui erﬂep,that he had been posted te Sri Gangama-

gar and there had been pressure from the other side
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te relieve him, In the circumstances his in-

ability te represent te the departmental aute
herities and his rushime te the Tribumal dse
not at all credible ov P“"“’"“:M° :

As he has mot exhausted the departmental
remedies, he im the first instahce,sheuld iy
evhaust the departmental remedies and there-
fere he is directed te submit a representa-
tion if he’se advised te the departmental
autherites fer consideration,

We , hewever pass me eorder with recard te
his retentien at the present place of posting
We, however, hope and trust that if he 87
sutmittdf his representation befere the depa-
rtmental authorities, the autkerities will
definitély give him full eppertunity te ex-

oul—

plain his case before posting him, te take up
th b |
A @mew place of posting,
A copy ef this erder be giver te both the

- parties,




